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(12) PATENT APPLICATION PUBLICATION 
(21) Application No.201621025133 

A 

(19) INDIA  

(22) Date of filing of Application :22/07/2016 (43) Publication Date : 06/03/2020 

  

(54) Title of the invention : REMOTELY CONTROLLED PAINTING DEVICE FOR PAINTING A BASE SURFACE 
 

  

(51) 

International 

classification  

:B05B0013040000,B05B0013000000,B05B0001140000,B25J0009040000,B05C0017060000 

(31) Priority 
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(32) Priority 
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(71)Name of Applicant :  
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NAGAR, WADGAON SHERI, PUNE-
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   2)PRADIPTO BOSE 
(72)Name of Inventor : 

   1)DIPTESH MUKHERJEE  

   2)PRADIPTO BOSE 

   3)SUBRATA SHANNIGRAHI  
 

(57) Abstract : 

Disclosed is a remotely controlled painting device for painting a base surface with a desired pattern. The painting device includes a first frame and a 

and frame. The second frame includes a first guide member extending along first frame, and an assembly module includes at least one linear guide 

and a print head assembly. The painting device also includes a drive system to enable the print head assembly to more one the base surface 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201721045328 A 

(19) INDIA  

(22) Date of filing of Application :18/12/2017 (43) Publication Date : 06/03/2020 

  

(54) Title of the invention : PHARMACEUTICAL COMPOSITION OF APIXABAN 
 

  

(51) International classification  
:A61K 

36/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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(71)Name of Applicant :  
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MAHARASHTRA 400102, INDIA. Maharashtra India 

(72)Name of Inventor : 

   1)DR. DHANANJAY G. SATHE  

   2)MR. PRAVIN KUMAR MAURYA  
 

(57) Abstract : 

ABSTRACT The present invention relates to a stable, reproducible and bioequivalent pharmaceutical composition comprising 

Apixaban having D90 more than 100 µ, more preferably more than 300µ to 1000µ and most preferably more than 350µ to 800µ and 

one or more pharmaceutically acceptable excipients, such as but not limited to binder(s), surfactant(s) and the like. A wet granulation 

process for preparation of the pharmaceutical composition comprising Apixaban is also provided. 
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(54) Title of the invention : METHODS AND KITS FOR TREATING DEPRESSION 
 

  

(51) International classification  
:A61K 31/135,A61K 
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(31) Priority Document No  :62/164026  

(32) Priority Date  :20/05/2015 
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Number  
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(71)Name of Applicant :  

   1)JANSSEN PHARMACEUTICA NV  
      Address of Applicant :Turnhoutseweg 30 B 2340 Beerse 

Belgium 

(72)Name of Inventor : 

   1)CAERS Ivo 

   2)DALY Ella  

   3)DREVETS Wayne C. 

   4)SINGH Jaskaran 
 

(57) Abstract : 

The present invention is directed to inter alia methods and kits for the treatment of depression (preferably treatment resistant 

depression) or for the treatment of depression in a suicidal patient and/or for the treatment and/or prevention of suicidality (e.g. 

suicidal ideations) comprising administering esketamine according to certain dosing regimens. 
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(19) INDIA  

(22) Date of filing of Application :18/12/2017 (43) Publication Date : 06/03/2020 

  

(54) Title of the invention : MODIFICATION TO BLOCK SIZE FOR TRANSFORM MODE IN DISPLAY STREAM 

COMPRESSION 
 

  

(51) International classification  

:H04N 19/122,H04N 

19/14,H04N 

19/147,H04N 

19/176,H04N 19/60 
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(32) Priority Date  :24/07/2015 

(33) Name of priority country  :U.S.A. 
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        Filing Date 

:PCT/US2016/043145  
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(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)THIRUMALAI Vijayaraghavan  

   2)JACOBSON Natan Haim 

   3)JOSHI Rajan Laxman 
 

(57) Abstract : 

Methods and apparatuses for modification to block size for transform mode in display stream compression are disclosed. In one aspect 

the method involves selecting a current block and a next block of video data calculating a first rate distortion (RD) cost for coding the 

current and next blocks with a larger block size transform (LBT) mode and calculating a second RD cost for coding each of the 

current and next blocks with another coding mode different from the LBT mode. The method may further involve determining 

whether the first RD cost is less than a sum of the second RD costs for the current and next blocks and coding the current and next 

blocks with the LBT mode in response to the first RD cost being less than the sum of the second RD costs for the current and next 

blocks. 
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(51) International classification  :G01S 5/02 

(31) Priority Document No  :14/809040  

(32) Priority Date  :24/07/2015 
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(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :Attn: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)GAO Weihua 

   2)MOEGLEIN Mark Leo  

   3)WERNER Benjamin 

   4)VENKATRAMAN Sai Pradeep 

   5)MARSHALL Grant Alexander  
 

(57) Abstract : 

Methods systems computer readable media and apparatuses for mapping multiple antenna systems using crowdsourcing data are 

presented. One disclosed example method includes the steps of detecting a condition associated with transmission of a plurality of 

wireless signals that are indistinguishable in content using multiple antennas dispersed at different locations and indicative of a base 

station as a common transmitter; and in response to detecting the condition identifying the base station as ineligible for providing 

signals for use with a range based positioning technique. 
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(72)Name of Inventor : 

   1)ANG, Peter Pui Lok 

   2)JIANG, Jing 

   3)JI, Tingfang 

   4)LIN, Jeremy 

   5)SORIAGA, Joseph Binamira 

   6)MUKKAVILLI, Krishna Kiran  

   7)SMEE, John Edward 
 

(57) Abstract : 

Aspects of the present disclosure provide a configurable bi-directional time division duplex (TDD) subframe structure. The 

configurable subframe structure includes a downlink control portion an uplink control portion an uplink data portion and a downlink 

data portion. A current subframe for communication between a scheduling entity and a set of one or more subordinate entities is 

produced by determining a desired ratio of uplink information to downlink information for the current subframe and configuring the 

configurable subframe structure with the desired ratio. 
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(19) INDIA  

(22) Date of filing of Application :27/12/2017 (43) Publication Date : 06/03/2020 

  

(54) Title of the invention : METHOD AND SYSTEM FOR AIDING MAINTENANCE AND OPTIMIZATION OF A 

SUPERCOMPUTER 
 

  

(51) International classification  
:G06F 11/34,G06F 

11/30 

(31) Priority Document No  :1561465  

(32) Priority Date  :27/11/2015 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/EP2016/078714  

:24/11/2016 
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Number  

        Filing Date 
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(71)Name of Applicant :  

   1)BULL SAS 
      Address of Applicant :Rue Jean Jaures Bp 68 78340 Les 

Clayes Sous Bois France 

(72)Name of Inventor : 

   1)PELLETIER Benoit  

   2)BELLINO Jullian  
 

(57) Abstract : 

The invention relates to a method for aiding maintenance and optimization of a supercomputer which comprises the dispatching to a 

system for aiding maintenance by at least one sensor of a signal representative of statistical data of at least one calculation node of the 

supercomputer prediction at regular intervals of the future variations of the statistical data on the basis of signals representative of the 

statistical data dispatched by the sensor or sensors the detection of anomalies of variations of the signals representative of the 

statistical data dispatched by the sensor or sensors with respect to the future variations predicted in the prediction step. The invention 

also relates to a system for aiding maintenance and optimization. 
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(51) 
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SCHOOL, VESU, SURAT  395007, 

GUJARAT, INDIA Gujarat India 

(72)Name of Inventor : 

   1)SHAIVAL HEMANT 

NAGARSHETH  
 

(57) Abstract : 

DOMESTIC OVERHEAD WATER TANK PROBE BASED WATER MONITORING SYSTEM The present invention discloses a simple and user-

friendly water level monitoring device for domestic overhead tank consists of; specifically designed three level dip-stick (2) with multiple probe that 

is connected to the circuit through an electric connecting cable (3). Said ground unit contains dedicated circuit (4) which acquires signals from a dip-

stick cable and displays it on the indicator. The device works on 5V DC source or an equivalent power source (5).  
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(71)Name of Applicant :  

   1)Shailesh Vitthalrao Bhalerao 
      Address of Applicant :At. Laxmi 

Nagar, Boragadi Road, Tal- Pusad, 
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Maharashtra India 

   2)Paras Pralash Bhandare 
(72)Name of Inventor : 

   1)Shailesh Vitthalrao Bhalerao 

   2)Paras Pralash Bhandare 
 

(57) Abstract : 

Present invention provides a device for sleep apnea detection and heart stroke detection and prevention using network IoT. It detects and prevents 

person stroke and heart failure in the Sleep apnea disease patient. Initially, It prevents restful sleep and severe cases, it associate with high blood 

pressure, arrhythmia, stroke and ultimately heart failure. In this regards, this device measure threshold values which is customizable pre- set as per 

patient disease level status. If the patientÊs vitals fall below this an alarm is raised as vibrator device, shock provider unit or drug injector 

mechanism. The alert messages are sent [Via GSM, GPRS and Bluetooth] to the concerned authority to provide necessary care to the patient. 

Following invention is described in detail with the help of Figure 1 of sheet 1 showing the overall system, Figure 2 of sheet 2 showing the flow chart 

and Figure 3 of sheet 3 showing the block diagram of the invention. 
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GUJARAT, INDIA Gujarat India 
(72)Name of Inventor : 

   1)NISHA N VADALIA  

   2)NAVINC HANDRA VADALIA  
 

(57) Abstract : 

1.An energy efficient cooking system comprising: a cooking pot (104) having an outer wall (105) to cook a food item (117), an outer skirt or sleeve (107) essentially 

larger than the cooking pot outer wall (105) and having one or more slits or an opening (109) towards the bottom side configured to allow a fire flame in between the 
outer wall (105) of the cooking pot (104) and an inner wall (108) of the outer skirt or sleeve (107), and a guide element or structure (113, 114, 115, 116) contained in 

between the inner wall (108) of the outer skirt or sleeve (107) and the outer wall (105) of the cooking pot (104) around the circumference to guide the fire flame (101, 

102, 103) from a burner (100) of a stove (99) in a turbulent path (121, 122, 123) between the inner wall (108) of the outer skirt (107) and the outer wall (105) of the 
cooking pot (104). Fig 1(A) 
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(72)Name of Inventor : 

   1)Sravan Kumar Peraka 

   2)Kishore Sahoo 

   3)Pavan Kumar Moturu  

   4)Atul Mishra  
 

(57) Abstract : 

[0001] The present disclosure provides an optical fiber cable (100). The optical fiber cable (100) includes atleast one optical fiber ribbon stack 

(112). In addition, the atleast one optical fiber ribbon stack (112) includes a plurality of stacked ribbons (114). Further, each ribbon of the plurality of 

stacked ribbons (114) includes a plurality of optical fibers. The plurality of optical fibers includes edge fibers. The edge fibers are defined as the 

atleast one optical fiber having a mach number of at most 7.2 disposed at a first end (124) and a second end (126) of a first ribbon (128) and a last 

ribbon (130) of the plurality of stacked ribbons (114). 
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(72)Name of Inventor :  

   1)GADILOHAR, Balu Laxman  

   2)CHEEDIPUDI, Vijaya Lakshmi  
   3)ADURI, Pavankumar 

   4)IYENGAR, B. Suresh 

   5)GHOSH, Swapan 
   6)PATHRE, Ganesh Surykant 
 

(57) Abstract : 

The present disclosure relates to a process for reducing Total Acid Number (TAN) of highly acidic crude oil by using deep eutectic solvent (DES). The process 

comprises mixing the deep eutectic solvent with the acidic crude oil for removing the TAN contributing compounds from the acidic crude oil. Using the process of the 
present disclosure, up to 90% of the TAN contributing compounds can be removed. The process of the present disclosure avoids use of water, minimizes use of 

corrosion inhibitors, avoids the formation of stable emulsions and surfactants, reduces corrosion of the refinery equipment and reduces the usage of de-emulsifiers and 

CRA agents in desalting. The present process can be operated at mild operating conditions. The hydrogen bond donor component of the deep eutectic solvent can be 
recovered and recycled. 
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International 
classification  
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(72)Name of Inventor : 

   1)DAGGUPATI, Sateesh 
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   5)DAS, Asit Kumar 
   6)SAPRE, Ajit Vishwanath 
 

(57) Abstract : 

ABSTRACT A METHOD FOR CATALYTIC CONVERSION OF WASTE PLASTIC INTO LIQUID FUEL The present disclosure provides a method for catalytic 

conversion of waste plastic into liquid fuel. The method comprises thermally decomposing the waste plastic at a temperature in the range of 350 to 650 °C and under a 
pressure in the range of 0.0010 psi to 0.030 psi, to obtain a gaseous stream. The gaseous stream is further subjected to four stage sequential cooling to a temperature in 

the range of -5 to -15 °c to obtain a gas-liquid mixture comprising a gaseous fraction and a liquid fraction. The gas-liquid mixture is fed to the gas-liquid separator to 

obtain the gaseous fraction comprising C1 to C4 hydrocarbons and the liquid fraction comprising liquid fuel. The method of the present disclosure is simple, 
economical and energy efficient, which provides a high value liquid fuel with enhanced yield. 
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International 
classification  
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(71)Name of Applicant :  

   1)Omkar Milind Gharpure  
      Address of Applicant :1401 Tulip Bld, Everest World 

Soc, Kolshet Road, Thane (W) 400607, Maharashtra, 

Maharashtra India 

   2)Ravindra Ramakant Gulgule 
(72)Name of Inventor : 

   1)Omkar Milind Gharpure  
   2)Ravindra Ramakant Gulgule 
 

(57) Abstract : 

ABSTRACT WAKERI FOR WOUND HEALING This invention comprises Wakeri-fortified Kampillakadi Tailam/oil. The Wakeri fortification comprises oil extract 

of root bark powder of Wakeri being a component in the Kampillakadi oil. Kampillakadi oil being a medicinal oil comprising oil extract of Vavding, Kutaj, Kapilla, 
Trifala, Patolpatra, Bala, Nimsal, Lodhra, Nagarmotha, Charolya, Khadirsal, Dhayatiphul, Agaru, and Chandan added with Sarjaras. The invention comprises 

composition comprising Wakeri-fortified Kampillakadi oil for topical application; the compositions comprise (a) a tulle, (b) an ointment, (c) a liniment, (d) a capsule, 

(e) a wound healing spray, (f) a cream, and (g) a gel. A process of making Wakeri-fortified Kampillakadi oil is also provided. Figure No. 2 to be published 
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(54) Title of the invention : A MEDICINE FOR TREATING DERMATOPHYTOSIS AND ITS PREPARATION METHOD 
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(71)Name of Applicant 
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   1)SHANGHAI 

BOLING MAN 

COSMETIC CO., 

LTD  
      Address of 

Applicant :Room 2933, 

118 Hequ road, 

Baoshan, Shanghai, 

China China 

(72)Name of Inventor 

: 

   1)ZHANG, Zheng 
 

(57) Abstract : 

The present invention discloses a medicine for treating dermatophytosis and its preparation method. The medicine for treating 

dermatophytosis comprises, by weight parts, the following raw materials: Corn Stigma 5-13, Cordyceps 11-17, Great Burdock Achene 

6-12, Sichuan Pepper 2-7, Semen descurainiae 3-7, water 300-700, alum 3-7, Loofah sponge 5-12 and Radix Saposhnikoviae 6-9. 
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(71)Name of Applicant :  

   1)Sandip Pandurang Tatewar 
      Address of Applicant :58, Z.P. coloney, Near Prashant 

Nagar garden, Ram nagar, Amravati-444606 Maharashtra 

India 
(72)Name of Inventor : 

   1)Sandip Pandurang Tatewar 
 

(57) Abstract : 

Present invention provides self-flushing system for small bandhara or cement plug. Using self-flushing technology the removal of silt by flushing is possible up to 50%. 

This will reduce cost of removal of silt and also increases life of bandhara or cement plug. For baffle walls setup at same angles the minimum silt removal is recorded 
for 30°-30° and 45°-45° angles of the baffle wall. For baffle walls setup at two different angles the minimum silt removal is recorded for 30°-60° and 45°-60° angles of 

the baffle wall. Thus the percentage of silt remove will be more if angles of both baffle walls are set to different degree. Following invention is described in detail with 

the help of Figure 1 of sheet 1 showing the proposed plan of self-flushing system. 
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(19) INDIA  

(22) Date of filing of Application :29/08/2018 
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06/03/2020 

  

(54) Title of the invention : METHOTREXATE PHARMACEUTICAL COMPOSITION 
 

  

(51) 

International 

classification  

:A61K0009000000,A61K0047100000,A61J0007000000,A61K0047580000,A61K0039395000 
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Document 
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(71)Name of Applicant 

:  

   1)FTF PHARMA 

PRIVATE LIMITED  
      Address of Applicant 

:FTF PHARMA 

PRIVATE LIMITED An 

Indian Company of 

Block No. 193(Part) + 

211(Part), Xcelon 

Industrial Park, Chak-de 

India Weigh Bridge 

Road, Vasna 

Chacharwadi, Tal: 

Sanand, Ahmedabad-

382 213, Gujarat (India) 

Gujarat India 

(72)Name of Inventor : 

   1)Prajapati Hardik  

   2)Mehta Sandip 

   3)Umrethia Manish 

   4)Mandal Jayanta 

Kumar  
 

(57) Abstract : 

Though oral liquid formulations of Methotrexate are advantageous as they can suitably be administered to the patients having 

swallowing difficulties such as pediatric patients, geriatric patients, stroke patients or patients who are unable to take solid oral 

therapy, they are not much explored in the prior art. Further, liquid formulations of Methotrexate known in the prior art have not been 

explored at higher pH and in the absence of additional solubilizing agents. An aim of the present invention is therefore to provide 

chemically and physically stable liquid pharmaceutical compositions of Methotrexate at higher pH and in the absence of solubilizing 

agents. 
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(54) Title of the invention : LUBRICANT OIL SUPPLY CONTROLLING APPARATUS FOR INTERNAL COMBUSTION 

ENGINE 
 

  

(51) International classification  

:F01M 

1/00 

F01M 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)AAYUB NAGORI  
      Address of Applicant :17, BANDHA COMPOUND, 6, 

CHHOTI GWALTOLI, INDORE-452001, M.P. INDIA, PIN 

452001 Madhya Pradesh India 

(72)Name of Inventor : 

   1)AAYUB NAGORI  
 

(57) Abstract : 

This invention relates to an internal combustion engine (105) and more particularly to a lubrication system and associated components 

for an internal combustion engine (105). It present invention discloses an Apparatus (1000) to increase the efficiency of an internal 

combustion engine (105) by controlling supply of engine lubricant oil in a combustion chamber of the internal combustion engine 

(105). It comprises lubricant oil container (101), a sensor (104), a timer (103), a display device (108) and an electronic control module 

(102). The present disclosure present an advance Apparatus (1000) which remove drawbacks of available apparatus/techniques in the 

prior art in the same field. Refer to Figure 1. 
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(54) Title of the invention : METHOD AND SYSTEM FOR CREATING AESTHETIC DESIGN AT SCALE 
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(71)Name of Applicant :  

   1)Tata Consultancy Services Limited 
      Address of Applicant :Nirmal Building, 9th Floor, 

Nariman Point, Mumbai - 400021, Maharashtra, India 

Maharashtra India 
(72)Name of Inventor : 

   1)DOKE, Pankaj 

   2)KIMBAHUNE, Sanjay  
   3)BHAVSAR, Karan  

   4)SHINDE, Sujit 

   5)B S, Mithun 
   6)LOBO, Sylvan 
 

(57) Abstract : 

The use of gestures are increasing frequently. Normally these gestures are disconnected with each other. Therefore, various methods have been used for creating the 

gestural language. The existing methods for creating gestural language is difficult to learn and lacks design aesthetics. A method and system for creating aesthetic 
design language using a plurality of gestures is provided. The system takes in to account of aesthetics of the generated form of gestures and the userÊs constraints of 

movement  degrees of freedom. The system is using a socio-techno system which aids the machine assisted creation of aesthetic language for gestural interactions. A 

grammar has also been defined for creating the gestural language based on the domain. In the final stage of the system, the grammar and the form symbols are chosen / 
selected / published to present the interaction language to the user. 
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(54) Title of the invention : PROCESS FOR RECOVERING MONOMERS AND OLIGOMERS FROM POLYESTER WASTE 
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International 

classification  

:H01L0021321000,B01J0037080000,C08F0006000000,C12P0007640000,C22B0007000000 

(31) Priority 

Document 
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(71)Name of Applicant :  

   1)RELIANCE 

INDUSTRIES LIMITED  
      Address of Applicant 

:3RD FLOOR, MAKER 

CHAMBER-IV, 222, 

NARIMAN POINT, 

MUMBAI -400021, 

MAHARASHTRA, 

INDIA Maharashtra India 

(72)Name of Inventor : 

   1)RATNAPARKHI, 

Uday Meghashyam 

   2)JAIN, Suresh 

Shantilal 

   3)SAKHALKAR, 

Mangesh Raghunath 
 

(57) Abstract : 

The present disclosure relates to a process for recovery of monomers and oligomers from polyester waste. The process comprises acid 

hydrolysis of the polyester waste at a predetermined temperature at a predetermined pressure for a predetermined time using a catalyst 

selected from the group consisting of an organic acid, an anionic surfactant, and a combination thereof, to obtain a reaction mass 

comprising the monomers and the oligomers. The process of the present disclosure is single step, cost effective and environment 

friendly. 
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(19) INDIA  
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(54) Title of the invention : PROCESS FOR CO2 CAPTURE FROM GASEOUS STREAMS 
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(71)Name of Applicant :  

   1)Indian Oil Corporation Limited  
      Address of Applicant :G-9, Ali 

Yavar Jung Marg, Bandra (East), 

Mumbai-400 051, India Maharashtra 

India 

(72)Name of Inventor : 

   1)KUMAR, Manoj  

   2)SAHOO, Prakash Chandra 

   3)PURI, Suresh Kumar 

   4)RAMAKUMAR, Sankara Sri 

Venkata 
 

(57) Abstract : 

A process for selective capture of CO2 from gaseous mixture comprising of: (a) spraying a bio-amine cluster; (b) capturing CO2 through bio-amine 

cluster; and (c) desorption of CO2 through solar assisted electro de-amination, wherein the bio-amine cluster is comprises of: an amine cluster 

comprising of a quaternary Isobutylamine (IB) with amine terminated Poly(L-lactide) as the chelating agent; a cluster stabilizing agent; a cluster 

micelle stabilizing agent; and a carbonic anhydrase (CA) functionalized matrix in 0.05 - 0.2 wt% of total wt% of bio-amine cluster and wherein the 

CA is obtained from a source selected from the group consisting of Bacillus thermoleovorans, Pseudomonas fragi, Bacillus stearothermophilus and 

Arthrobacter sp. and a process for production of bio-amine cluster. 
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classification  
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(71)Name of Applicant :  

   1)Tata Consultancy Services Limited 
      Address of Applicant :Nirmal Building, 9th Floor, 

Nariman Point, Mumbai - 400021, Maharashtra, India 

Maharashtra India 
(72)Name of Inventor : 

   1)CHAKRAVARTY, Kingshuk  
   2)SINHA, Aniruddha  

   3)TRIPATHY, Soumya Ranjan 
 

(57) Abstract : 

Skeletal recording devices (e.g., Microsoft Kinect®) has been gaining popularity in home-based rehabilitation solution due to its affordability and ease of use. It is used 

as a marker less human skeleton tracking device. However, apart from the fact that the skeleton data are contaminated with high frequency noise, the major drawback 
lies in the inability to retain the anthropometric properties, for example, the body segmentsÊ length, which varies with time during the tracking. Embodiments of the 

present disclosure provide systems that implement a particle filter based approach to track the human skeleton data in presence of high frequency noise and multi-

objective genetic technique is further implemented to reduce the bone length variations. Further multiple segments in skeleton are filtered simultaneously and 
segmentsÊ lengths are preserved by considering their interconnection for obtained corrected set of body joint positions which ensures that the body segment length is 

maintained close to ground truth. 
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(72)Name of Inventor : 

   1)Rakesh Banerjee 

   2)Kiran Kumar 

Nehete 

   3)Shaik Allauddin 

   4)Subarna Shyamroy 
 

(57) Abstract : 

Abinder with hydroxyl non-isocyanate polyurethane (HNIPU) backbone is provided comprising at least one urea terminated 

poly(omega-carbamoyloxy urethane) moiety/ block adapted for curing with at least one or more cross-linker including regular 

poly(isocyanate), polyaldehydes, amino resin, urea formaldehyde resin, or mixtures thereof to provide for thermoset curing/coating 

formulations/films thereof. The binder of the present invention provides for crosslinked polyurethanes with high concentrations of 

very closely disposed urethane linkages obtained from isocyanate-free (HNIPU) backbone and substantially isocyanate-free 

multicomponent compositions, processes and other related inventions. 
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(71)Name of Applicant :  

   1)Tata Consultancy Services Limited 
      Address of Applicant :Nirmal Building, 9th Floor, 

Nariman Point, Mumbai - 400021, Maharashtra, India 

Maharashtra India 
(72)Name of Inventor : 

   1)BANERJEE, Rohan 
   2)BHATTACHARYA, Sakyajit  

   3)BANDYOPADHYAY, Soma 

   4)SINHA, Aniruddha  
 

(57) Abstract : 

Electrocardiography (ECG) signals contain important markers for Coronary Heart Disease (CHD). State of the art systems and methods rely on clinically available 

multi-lead ECG for CHD classification which is not cost effective. Moreover the state of the art methods are applied on digital ECG time series data only. Also, 
discriminative HRV markers are not often present in short ECG recordings necessitating long hours of ECG data to analyze. In accordance with the present disclosure, 

systems and methods described hereinafter extract ECG time series from ECG images obtained from commercially available low-cost single lead ECG devices through 

a combination of image and signal processing steps including Histogram analysis, Morphological operation-thinning, Extraction of lines, Extraction of Reference Pulse, 
Extraction of ECG and interpolating missing data. Further, domain independent statistical features such as self-similarity of raw ECG time series and average 

MaharajÊs distance along with domain specific features are used for classifying CHD. 
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(71)Name of Applicant :  

   1)FAURECIA INTERIOR SYSTEMS INDIA 
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      Address of Applicant :Plot No.T-187, Pimpri 

Industrial Area (B.G. Block), Behind Bhosari Police 
Station, Bhosari, Pune, 411026 MH. India Maharashtra 

India 

(72)Name of Inventor : 

   1)SIDDIQUI, Firoz  
 

(57) Abstract : 

Abstract The present invention is to provide an interior arrangement 500 and a seating arrangement 100 for a vehicle comprising a seat base 210 and a seat back 220. 

The seating arrangement 100 is provided with a frame 110 and at least one articulated member 112. The frame 110 is movably arranged on a guide 200. The frame 110 
moves between a first position and a second position. In the first position, the frame is flushed in the floor 300 and in the second position the frame 110 is raised above 

the floor 300. The articulated member 112 is configured the frame 110 and can configure a collapsed configuration in the first position and an expanded configuration 

in the second position of the frame 110. In the expanded configuration the articulated member 112 covers the front portion of the seating arrangement 100. Figure 4 
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(72)Name of Inventor 
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   1)Pramanick 

Sougata 

   2)Gambhire 

Hanumant 

Pandurang 

   3)Gurjar Mukund 

Keshav 
 

(57) Abstract : 

The present specification relates to use of inert product transfer tubing in the manufacturing of pharmaceutical injectable products. 

Silicon content in finished drug product was drastically reduced when silicon based product transfer tubing was replaced with 

fluoropolymer based inert product transfer tubing. 
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(72)Name of Inventor : 

   1)MATHEW ZAKARIAHS  
 

(57) Abstract : 

The present invention relates to a safety shoe for working in muddy field that allows improved air ventilation and vapor exchange while walking and performing 

physically active job in muddy fields. More preferably, the invention provides a knee length, breathable and air flow guided dhoe for working in muddy fled consisting 
of shoe body (01), air pipe (02), side flap (03), eye rivet(04), air sac(05), air conduits (14), bottom sole(06), and inner sole(07) having air flow guiders and shaped 

elevations on opposite sides. The air flow guided breathable shoe is comprising mainly of air pipe and rubber air sac for air pumping inside the shoe body. The shoe 

mainly helps in walking in mud and thorny places for keeping the feet dry and air conditioned and to give protection from reptiles. FIGURE NO. 1. 
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(57) Abstract : 

Embodiments herein provide a regenerative Cascaded Multicell Converter comprising at least two power cells configured for each phase of one or more phases of the 

regenerative CMC, one coupled inductor for the at least two power cells in each phase connecting a rectifier to an isolated power source for delivering power to each 
power cell of the at least two power cells. The regenerative CMC further comprises a controller regulating an input power to each power cell of the at least two power 

cells based on Phase-shifted technique. FIG. 1(b) 
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(57) Abstract : 

Speech recognition is a technique that enables recognition and translation of spoken languages (speech data) into text, using a computer. This allows the users of a system having speech 

recognition to provide voice commands for various purposes. However, existing systems for (automatic) speech recognition fails or finds it difficult to interpret impaired speech. Disclosed 

herein is a method and a system for identifying extent of deviation in speech utterances of a user from a normal level, caused due to such impairments, and for making appropriate 

modifications to generate utterances pertaining to healthy speech. This data may be fed as input to the speech recognition systems, as those systems can interpret the corrected data. 
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(57) Abstract : 

The invention provides a synergistic oral liquid herbal composition falling under the category of Asavas• and Arishtas•, useful for 

management of diabetes, metabolic syndrome, NAFLD said composition comprising a therapeutically effective amount of plant 

extracts, self-generated alcohol to the extent of 7 to 12% v/v and having not more than 1 to 2% w/w of sugar content. Asava & Arishta 

are best formulations in Ayurveda because they possess better keeping quality which is likely due to the contribution of fermentation 

and preservation. 
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(57) Abstract : 

Disclosed is an epicyclic transmission gear and disk brake based regenerative braking device (100) that includes an epicyclic transmission unit to 

transfer braking energy through arrangement of sun gear (10) and the planetary gears (12) to a clock spring (17) of a clock spring torque storage 

module. The device (100) includes a disk brake unit that arrests the rotation of a sun-planetary gear assembly in the epicyclic transmission unit such 

that momentum available at the extended hub (4) is transferred to a ring gear (13). The ring gear (13) is connected to an inner casing (16) of the clock 

spring torque storage module that charges the spring (17). The device (100) includes a chassis unit that dissipates excess energy through spinning of 

an outer casing (18) of the clock spring torque storage module by a spring calibration wheel (22) that rides over a sinusoidal contoured surface of the 

outer casing (18). FIG. 1 (for Publication) 
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(57) Abstract : 

The present invention provides a seat 100 of a vehicle. The seat 100 includes a backrest 210 and a seat-pan with a cushioning therearound. The backrest 210 is having a 

back panel 220 and side panels 230a and 230b for reinforcements. Further, the backrest 210 is having an operating member 10. Furthermore, the back panel 220 is 
having an engaging member 20a. When accidental impact acts, the operating member 10 moves the engaging member 20a to engage with a side panel 230a. The 

engagement of the engaging member 20a with the side panels 230a and 230b is preventing further movement of the back panel 220 therefrom.  [Figure 3] 
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(57) Abstract : 

A holistic hair pack composition consisting of powdered extractsfrom different parts of the herbs such as kachori (Nardostachys 

jatamansi),Amla(Phyllanthus emblica), Hirda( Terminalia chebuta),Beheda (Terminalia belliria),Methi (Trigonella foenum 

graecum),Tulsi(Ocimum tenuiflorum), Neem (Azadiracta indica), Brahmi(Bacopa monnieri),Jaswanda( Hibiscus rosasinensis), rose 

(Hulthemia dumort),Shikekai (Acacia concinna), reetha (Sapindus mukorossi),Maka(Eclipta prostrata), Nagarmotha( Cyprus 

scariosus), Bauchi(Psoralea corylifolia), Aloe vera,Orange peel,Mehendi (Lawsonia inermis),Multani mitti (FullerÊs earth),Bhimseni 

Kapoor (Cinnamomum camphora), mixed homogeneously such that it is made into a paste with vehicle such as curd/buttermilk/milk 

and on regular use on to the hair covering scalp will improve overall health of hair adding softness, bounce and luster to it. 
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(57) Abstract : 

A hair root pack composition consisting of powedered extracts from different parts of the herbs such as kachora (Nardostachys 

jatamansi),Amla (Phyllanthus emblica), Hirda( Terminalia chebuta),Beheda (Terminalia belliria),Methi (Trigonella foenum-

graecum),Tulsi(Ocimum tenuiflorum), Neem (Azadiracta indica), Brahmi(Bacopa monnieri),Jaswanda( Hibiscus rosasinensis), rose 

(Hulthemia dumort),Shikekai (Acacia concinna), reetha (Sapindus mukorossi),Maka(Eclipta prostrata), Nagarmotha( Cyprus 

scariosus), Bauchi (Psoralea corylifolia), Aloe vera,Orange peel,Mehendi (Lawsonia inermis),Multani mitti (FullerÊs earth),Bhimseni 

Kapoor (Cinnamomum camphora), mixed homogeneously such that it is made into a paste with vehicle such as curd/buttermilk/milk 

and applied onto the scalp leads to a significant increase in the overall health of ones hair providing essential nourishment to the scalp 

and thus results in hair regrowth ,on regular use. 
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(57) Abstract : 

A novel hair root oil composition and method of preparation of the same consisting of a blend of two mixtures namely; Mixture-1, and Mixture-2, 

wherein Mixture-1 is a blend of 4 oils namely; Sesame oil, Coconut oil, Castor oil , and, Mustard oil; and Mixture-2 is combination of 25 ingredients 

namely; Curcuma zedoaria (Kachur/Kachora), Nardostachys jatamansi (Jatamanasi), Phyllanthus emblica (Amla), Terminalia chebula 

(Hirda/Harad/Haritaki), Terminalia bellirica (Baheda/Bibhitaki), Trigonella foenum-graecum (Methi), Ocimum tenuiflorum (Tulsi), Azadirachta 

indica (Neem), Bacopa monnieri (Brahmi), Hibiscus rosa-sinesis (Jaswanda), Rosa (Rose), Sapindus mukorossi (Reetha), Eclipta alba 

(Maka/Bhringaraj), Cyperus scariosus (Nagarmotha), Psoralea corylifolia (Bavchi/Babchi), Aloe barbadensis (Aloe vera), Cinnamomum camphora 

(Kapoor), Acacia concinna (Shikekai), Nigella sativa (Kalonji), Rubia cordifolia (Manjishtha), Murraya koenigii (Curry leaves), Withania Somnifera 

(Ashwagandha) Chrysopogon zizanioides (Vaala), Ficus benghalensis (Vada), Glycyrrhiza glabra (Jeshthamadh); wherein the ingredients of mixture-

1 and 2 are deployed in a particular proportion and in a particular process whereby a unique hair root oil composition is obtained. 
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(57) Abstract : 

A herbal hair care composition and method of preparation thereof is described in the present invention. The powdered extracts of Kachur/Kachora 

(Curcuma zedoaria),Jatamanasi (Nardostachys jatamansi),Amla (Phyllanthus emblica), Hirda/Harad/Haritak (Terminalia chebula),Baheda/Bibhitaki 

(Terminalia bellirica), Methi (Trigonella foenum-graecum), Tulsi (Ocimum tenuiflorum), Neem (Azadirachta indica),Brahmi (Bacopa 

monnieri),Jaswanda (Hibiscus rosa-sinesis),Rose (Rosa),Reeth (Sapindus mukorossi), Maka/Bhringaraj (Eclipta alba), Nagarmoth (Cyperus 

scariosus), Bavchi/Babchi (Psoralea corylifolia), ,Aloe vera (Aloe barbadensis), Shikekai (Acacia concinna),Kapoor (Cinnamomum 

camphora),Kalonji (Nigella sativa)and Curry leaves(Murraya koenigii) are mixed together in pure food grade oils such as mustard oil, sesame oil, 

coconut oil ,castor oil and olive oil to obtain the hair care composition. The composition when applied for thrice a week over scalp and hair shows an 

enhanced effect on hair re-growth, prevention of hair loss due to various medical conditions and also provides shine and strength to hair. 
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(57) Abstract : 

A process for preparing a compound of formula 5: 5 wherein P is a hydroxy protecting group, or pharmaceutically acceptable salt 

thereof; the process comprising the step of: (i) reacting intermediate 3: 3 wherein R1, R2 and R3 are independently selected from the 

group consisting of C1-4alkyl or phenyl; with a protected ribofuranose 4: 4; wherein P is a hydroxy protecting group; in the presence 

of a silyl glycosylation agent. 
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(57) Abstract : 

ABSTRACT A TOOL FOR MANIPULATING A CLIP OF A CLUTCH SLAVE CYLINDER BLEEDER The present invention relates to the field 

of clutch slave cylinders. The present disclosure envisages a tool (100) for manipulating a clutch slave cylinder (CSC) bleeder clip. The tool (100) 

comprises a pair of lever arms (102) and a spring mechanism. The pair of lever arms (102) are joined to each other by a pivot pin (103). Each lever 

arm (102) is defined by a leverage end (105) and a top end having a groove (120) configured thereon. The clip is clamped in the grooves (120) and 

manipulated by applying force at the leverage ends (105) of the tool (100). The spring mechanism connects the lever arms (102), to provide a counter 

force to the force applied at the leverage ends (105) when manipulating the CSC bleeder clip and to allow the lever arms (102) to retain their initial 

positions. 
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(57) Abstract : 

The present invention discloses a low cost and high-performance rechargeable sodium-ion full-cell comprising of a novel layered MoTe2 anode and 

sodium containing NASICON structured NVP (Na3V2(PO4)3) cathode electrode materials. The said battery disclosed herein provides a high 

potential of around 2.0V with an average energy density of 414 W h kg-1 due to layered electrode material with high interlayer spacing. 
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(57) Abstract : 

ABSTRACT: A synergistic herbicidal composition comprising A) Metamifop B) at least one herbicide selected from Bispyribac 

sodium, Fenoxaprop-P-Ethyl and Cyhalofop butyl C) at least one more herbicide selected from Pyrazosulfuron Ethyl, Ethoxysulfuron, 

Metsulfuron methyl, Imazosulfuron, Propyrisulfuron, Azimsulfuron, Tefuryltrione, Penoxsulam, Pyribenzoxim, Bentazon, 

Saflufenacil, 2,4-D and salts thereof with one or more inactive excipients. The present invention also relates to process for preparing 

the said composition and its use as herbicide. 
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(57) Abstract : 

A technique, suitable for real-time processing, is disclosed for pitch tracking by detection of glottal excitation epochs in speech signal. It uses Hilbert envelope to 

enhance saliency of the glottal excitation epochs and to reduce the ripples due to the vocal tract filter. The processing comprises the steps of dynamic range 
compression, calculation of the Hilbert envelope, and epoch marking. The Hilbert envelope is calculated using the output of a FIR filter based Hilbert transformer and 

the delay-compensated signal. The epoch marking uses a dynamic peak detector with fast rise and slow fall and nonlinear smoothing to further enhance the saliency of 

the epochs, followed by a differentiator or a Teager energy operator, and amplitude-duration thresholding. The technique is meant for use in speech codecs, voice 
conversion, speech and speaker recognition, diagnosis of voice disorders, speech training aids, and other applications involving pitch estimation. 
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(57) Abstract : 

ABSTRACT A CLUTCH ASSEMBLY OF A VEHICLE The present disclosure relates to the field of clutch assemblies. The present disclosure envisages a clutch 

assembly of a vehicle. The assembly (100) comprises a clutch box (40), a bush (30), a clutch pedal (10), and a pivot pin (14). The bush (30) is fitted within the clutch 
box (40). The clutch pedal (10) is secured to the clutch box (40) by means of shanks terminating within the clutch box (40). The pivot pin (14) is attached to the non-

operative end of the clutch pedal (10). The pivot pin (14) is configured to be engaged within the bush (30) to prevent slipping of the clutch when the clutch pedal (10) is 

pressed. 
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(57) Abstract : 

ABSTRACT A TROLLEY FOR TRANSPORTING VEHICLE ENGINES AND TRANSAXLES TO AN OFF-PRODUCTION LOCATION The present disclosure 

relates to the field of transportation of engines and transaxles. The present disclosure envisages a trolley (100) for transporting vehicle engines and transaxles to an off-
production location. The trolley (100) comprises a frame (102), a movable transaxle stand (106) and a plurality of relatively vertical members. The frame (102) is 

supported on wheels (104). The transaxle stand (106) is mounted on an operative first half (102A) of the frame (102). The transaxle stand (106) is configured to mount 

the transaxle thereon. The vertical members are mounted on an operative second half (102B) of the frame (102). The vertical members are configured to support and 
balance the engine on the trolley (100). The trolley (100) is an effortless way to transport the vehicle transaxle and engine. 
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(57) Abstract : 

ABSTRACT AN ARRANGEMENT FOR SECURING A TOOL KIT IN A VEHICLE The present disclosure relates to the field of vehicle tool and accessories. The 

present disclosure envisages an arrangement (100) for securing a tool kit (102) in a vehicle. The arrangement comprises a base block (115) and securing means. The 
base block (115) is attached to an operative lower portion of the luggage compartment of the vehicle, and has a slot configured thereon to receive the tool kit (102). The 

securing means is attached to the wall (101) in a spaced apart configuration with the base block (115) to secure the tool kit (102) against the wall (101). 
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(57) Abstract : 

The present disclosure provides a risk management system that undertakes proactive risk assessment and suggests appropriate controls to mitigate risks. Moreover, the 

risk management system 100 undertakes risk assessment based in three or more parameters. Further, the risk management system 100 assesses strength or weakness of 
management components or departments. 
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(57) Abstract : 

Systems and methods for a dense surface reconstruction of an object using graph signal processing is provided. None of the traditional systems and methods provide for 

a dense or three-dimensional surface reconstruction of objects by resolving p ambiguity. The embodiments of the proposed disclosure provide for resolving p ambiguity 
by identifying, from one or more sparse three-dimensional shapes extracted, a first set of azimuth values corresponding to a first region of the object; constructing, using 

a phase angle, a graph capturing a relational structure between the first set of azimuth values and a second set of azimuth values to be estimated; obtaining, a Graph 

Fourier Transform (GFT) matrix corresponding to the constructed graph; and estimating, from the GFT matrix and the first set of azimuth values, the second set of 
azimuth values corresponding to a second region of the object by the graph signal processing technique. 
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(57) Abstract : 

ABSTRACT                    THE NOVEL TEA STRAINER The present disclosure provides for a novel apparatus for a straining/filtering of tea. The 

invention provides for integrated strainer/filter and serving spoon which allows for easy collection and pouring of tea as compared to conventional 

strainer. The strainer 100 and serving spoon 102 is held together by ring 104 through their respective handles 108 & 106 when they are used 

separately. The handles of strainer 100 or serving spoon is also provided with spoon on opposite side for collection and dispensing of tea powder and 

sugar. The disclosure provides for a tea straining and tea dispensing apparatus which enhances user convenience, flexibility, ease of use and cost 

efficiency as compared to conventional tea strainers. 
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(57) Abstract : 

ABSTRACT AN SYSTEM FOR AUTOMATED CENTERING OF A VEHICLE CHASSIS ON A SLAT CONVEYOR The present disclosure relates to the field of 

vehicle assembly lines. The envisaged system (100) comprises a plurality of movable wheel alignment fixtures (104) and an encoding unit (103). The fixtures (104) are 
disposed on either sides of a slat conveyor (102) in a spaced apart configuration. The encoding unit (103) is coupled to the fixtures (104). The encoding unit (103) 

configured to scan an identifier attached to the chassis frame, to identify the vehicle model type and determine the centering distance to which the wheels (105, 105Ê) 

should be displaced to align the chassis. The encoding unit (103) generates a processed signal based on the determined centering distance. The processed signal is 
transmitted to the fixture (104) to facilitate displacement of the wheels (105, 105Ê) on the slat conveyor (102) for aligning the central axis of the chassis frame along 

the central axis of the slat conveyor (102). 
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(57) Abstract : 

Energy Storage System such as Battery is an integral part of a conventional DC Micro Grid. The present invention demonstrates an 

improved DC Micro Grid that does not depend on an Energy Storage System. 
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(57) Abstract : 

Embodiments herein provide a method and a system for optimizing surface parameters for a substrate with a thin film coating. The method comprises performing, 

outside the deposition chamber, a shape analysis of the liquid drop by recording a change in a shape of the liquid drop. The change comprises a change with respect to a 
distance of the liquid drop from a surface of the substrate. The method further determines a variation of the surface parameters with respect to the predefined thickness 

of the thin film so deposited over the surface based on the change in the shape of the liquid drop and identifying an optimal range of the thickness of the thin film to be 

deposited over the substrate based on the surface parameters so determined, wherein the optimal range of the thin film thickness optimizes hydrophobicity of the 
substrate. FIG. 2 
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(57) Abstract : 

The present invention is a device for detecting pressure in a tire with a wet environment therein. The device includes a pressure sensor, a bush and an interface. The 

pressure sensor is configured inside a housing and filled with a filling material. The filling material is for encasing the pressure sensor. The housing is having a passage 
on a portion of the housing for enabling the pressure sensor to detect the pressure in the tire. Further, the bush is arranged between the passage and the pressure sensor. 

The bush protects the interface from the filling material and also prevents blocking of the passage by the filling material so that the pressure sensor can sense pressure in 

the tire. The interface is arranged at a proximal end of the passage. The interface is adapted to restrict the ingress of aqueous matter therethrough into the passage and 
the housing. Figure 2 
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(57) Abstract : 

A method for providing product recommendations is provided. The method receives a first set of data signals from multiple electronic devices, where the first set of 

data signals has one or more data packets that include an identity (ID) of an electronic device and at least a recommendation for a plurality of the products. Based on the 
recommendations, one or more data packets are retrieved from the first set of data signals and associated with at least one product from the plurality of products. 

Additional attributes for the product are automatically generated based on a number of at least one data packet associated with the product. 
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(57) Abstract : 

The present invention provides an immunochromatographic test strip, immunoassay device, kit and a rapid lateral flow assay method for detection and differential 

identification of Plasmodium species in a sample. The immunochromatographic test strip comprises a plurality of test lines, each of said test lines carrying capture 
antibodies that exhibits specificity towards one of the antigenic sequences selected from a group comprising SEQ ID NO: 1 to SEQ ID NO: 8 present within subtilisin-

like protease-2 (SUB2) protein of Plasmodium species. The test strip is highly sensitive, precludes false positives, enables detection of mixed infections in a liquid 

sample and differential identification of one or more Plasmodium species present in a sample. 
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(57) Abstract : 

A single phase electrical switching device between solar power supply and grid power supply comprising a power supply switch, a solar power relay, a grid power 

relay, a power relay, a load and a main power relay together capable of switching the source of power supply from power grid to solar grid and vice versa. The indoor 
Unit of an Air Conditioner Switches ON the power supply for its Outdoor Unit , the contact  of Grid Power Relay (KM2) and contact  of the Main Power Relay (KM3) 

simultaneously are closed initially, thus a Grid Power (G) supply is connected to a Load (an Outdoor Unit of an Air Conditioner) to complete its high power 

requirement during its initial run or startup, then after a period of time, the contact of Main Power Relay (KM3) change its position from NO  to NC , simultaneously 
the contact  of Solar Power Relay (KM1) is closed, thus during this state a Solar Power (S) supply is connected to a Load (an Outdoor Unit of an Air Conditioner). 
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(57) Abstract : 

Currently for electrophoresis, available gels casting units have their own set of problems. These units are confined for only one orientation electrophoretic run. If more 

numbers of samples are to be analysed, either multiple analyses need to be carried out resulting in multiple gel to be compared for deriving conclusions or another gel 
casting device with extended width need to be bought. Again when the samples need to be run for a very a short distance for resolution, still the regular device has to be 

used resulting in wasting of gel or another gel casting device with short length need to be bought. The invention provides a gel casting assembly where the comb can be 

aligned parallel to the width or the length of the gel casting unit enabling to carry out gel electrophoresis either in length-wise or width-wise orientation. Also enabling 
sequential electrophoresis in different orientations with same assembly. Reference figure: FIG 4 
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(57) Abstract : 

ABSTRACT HYDROSTATIC DRIVE SYSTEM FOR VIBRATORY ROLLER Disclosed is a hydraulic drive system (50) to propel a construction vehicle, preferably 

a vibration roller (100) that facilitates optimum sizing of a hydraulic pump (11) used therein and provides additional speeds. This is achieved by adapting a dual 
displacement motor at front drum drive apart from the dual displacement motor at rear axle drive. Additional vehicle speed modes are generated by setting different 

combinations of displacement modes of two motors (12, 13) using two electrical actuator valves (14, 15). Apart from regular Travel and Work modes of the vehicle, a 

new feature of lowest speed is introduced as a Gradient mode. By selecting the lowest speed mode through a switch by the operator, the vehicle (100) can climb a 
higher gradient of >40% for the given engine power. Figure 1  
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(57) Abstract : 

Disclosed is a packaging box (100) having a central base (10), four side walls (12a, 12b, 12c, and 12d) extending upwardly from the central base (10), four pasting flaps 

(14a, 14b, 14c, and 14d) configured in-between the four side walls (12a, 12b, 12c, and 12d), a cover flap (16) connected to the side wall (12a), a first set of sealing flaps 
(18b, 18c, 18d,) configured on upper end of three side walls (12b, 12c, and 12d), a second set of sealing flaps (18e, 18f, 18g, and 18h) configured on upper end of the 

pasting flaps (14a, 14b, 14c, and 14d). The packaging box (100) is made out of thick chart paper which is leak-proof and sturdy. Specifically, arrangement of the sealing 

flaps and unique curved shape of the ends of the sealing flap (18c) provides leak-proof packaging box (100). Figure 1  
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(57) Abstract : 

The present invention provides a arrested precipitation process for deposition of Bi2Se3 thin films. The process includes: arresting metal ions using 

triethanolamine (TEA) as a complexing agent; releasing arrested metal ions at optimized preparative parameters; using aqueous ammonia to maintain the pH of reaction 
bath by increasing the concentration of the OH- ions; releasing slowly of Bi3+ ions from Bi-TEA complex solution at alkaline pH, and wherein Na2SeSO3 hydrolyses 

into Na2SO4 and releases Se2- ions into the solution; forming initial seed nuclei by Bi3+ and Se2- ions; and combining small nuclei to form larger crystallite; and 

following ion by ion condensation for deposition of Bi2Se3 occurs on the substrate surface. 
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(57) Abstract : 

1. ABSTRACT OF THE INVENTION An eternal electric generator apparatus (1000) has spherical ball (200) of non-metal on which disc-shaped permanent 

neodymium magnets(n52) (201) are fitted. These spherical balls (200) are moving inside the ring-shaped pipe (100) on which square permanent neodymium 
magnets(n52) (101) are fitted internally on the surface of the ring pipe (100). As the polarity of both the permanent magnets i.e. disc-shaped magnets on balls (201) and 

square shaped or circular shaped permanent neodymium magnets(n52) in the ring pipe (100) is same. These permanent neodymium magnets(n52) create repulsive 

force, due to which the spherical balls (200) move rapidly inside the ring pipe (100). As there is moving magnetic field present influence of the coil, EMF induced in the 
coils which in turn will produce electric current. As these current carrying coils (501 & 502) can charge up the battery (901) or any excess electricity generated can be 

used to power other device.  
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(57) Abstract : 

Systems and methods for optimization of radio nodes based upon a Sequential Reinforcement Neural Network (SRNN) technique are provided. The traditional systems 

and methods implementing traditional neural network models simply provide for generating an output when there is a derived relationship between input values and 
output labels. Embodiments of the proposed disclosure provide for correlating unrelated data entities and/or time series data generating from one or more Multi-Radio 

Access Technologies (Multi-RATs) nodes by implementing the SRNN technique, wherein the SRNN technique comprises obtaining a plurality of datasets; creating a 

neuron for each of the plurality of datasets; identifying an optimal dataset from the plurality of datasets; creating a base layer using the optimal dataset; creating a 
SRNN model using the base layer; identifying a plurality of optimal neurons by implementing the SRNN model; and optimizing the radio nodes using the plurality of 

optimal neurons identified. 
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As Attached in PDF 
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(57) Abstract : 

Faults in railway tracks cause majority of the train accidents. An automated railway track fault detection system is proposed in this invention. The Camera installed 

nearby railway tracks will capture images of railway tracks regularly which will be provided as an input to the system consisting of automated mechanism to identify 
the faults in the captured railway track images. The proposed system will be initially trained on the basis of Dataset consisting of railway track fault conditions. This 

trained system will then provide absolute output whether the track is faulty or not. If fault is detected by the system, the system will send the notification along with 

fault location and type of fault to the authorities at nearest location. Hence proper measures can be taken by the authorities to avoid living and financial loss. 
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(57) Abstract : 

The present invention relates to a ready-to-use solution of carmustine that does not require dissolution or dilution of the carmustine 

prior to addition to saline and dextrose parenteral solutions. In particular, the invention relates to a stable liquid pharmaceutical 

composition containing carmustine in the form of ready-to-use solution and method for preparing the same. 
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(57) Abstract : 

The present disclosure pertains to mixed metal ferrite nanoparticles having formula ((M1)y(M2)(1-y))xFe(3-x)O4, wherein M1 and M2 are metals other then iron (Fe) 

and are selected from but not limiting to copper, manganese, iron, cobalt, nickel, chromium, molybdenum, and zinc. The present invention further relates to method of 
synthesis of mixed metal ferrite nanoparticles comprising: (a). adding metal salt precursors, and an acid to a solvent to form a clear solution; (b). adding peptizing agent 

and adjusting pH to about 8 to about14; (c). decomposing the metal salt precursors by subjecting the reaction mixture to a temperature of about 80 °C to about 250 °C, 

pressure of about 760 to about1520 mmHg, and for about 15 hours to 25 hours, to form mixed metal oxide nanoparticles; and (d) separating the mixed metal ferrite 
nanoparticles having formula ((M1)y(M2)(1-y))xFe(3-x)O4. 
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(57) Abstract : 

ABSTRACTS Generally in steel rolling plant raw steel sheets of higher thickness is rolled in different stages so as to reduce the thickness. To maintain the continuity of 

process supplied rolls of raw steel sheet are temporarily join by welding. The side trimming operation is done on sheet at initial stage to get the required width. 
Handling and collection of scrap strip coming out of side trimming operation is common problem in steel rolling plant. Frequent breakage of scrap strip forces to stop 

the process and also it is very unsafe for operator working in this area. This reduces the production capacity and chances of accidents, due to unpredicted movement of 

scrap strip increases. The main objective of this invention it to modernise the process of scrap strip handling and collection which will not require involvement of 
human effort and also will minimize frequent stoppage of production line due to strip breakage. 
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(57) Abstract : 

The present invention is related to a circuit of high voltage pulse power supply, capable of delivering a high voltage pulse of a fast rise time for a short duration. This 

circuit comprises semiconductor switching device TRIAC, a storage capacitor, an ignition coil for voltage step-up and a switching circuit. 
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(57) Abstract : 

Abstract Disclosed is an assembly (100) for an energy transfer apparatus. The assembly (100) comprises a first plunger (10), a second plunger (20), an actuation 

mechanism (30) and a plunger support device (40). The assembly (100) is adaptable for installation in all types of heat exchangers such as a plate type heat exchanger 
(110), a gasket heat exchanger, a cross flow heat exchanger, a welded plate heat exchanger, a plate coil heat exchanger and the like. The assembly (100) mitigates 

problems of conventional technology for energy transfer such as bulky size of equipment, large number of additional hardware components mandatory for working and 

the associated high cost. Further, the assembly (100) reduces the maintenance and manufacturing time drastically.  
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(57) Abstract : 

ABSTRACT A PROCESS FOR PREPARING CRYSTALLINE SULFENTRAZONE The present disclosure relates to a process for preparing crystalline sulfentrazone. 

The process comprises treating sulfentrazone with an aqueous solution of an alkali salt, to obtain a mixture comprising sulfentrazone. The mixture is dissolved in an 
aqueous medium and then filtered to obtain a clear aqueous solution comprising sulfentrazone. Sulfentrazone dissolved in the aqueous solution is crystallized by 

acidifying the aqueous solution with an aqueous acid to obtain a slurry comprising crystalline sulfentrazone form G. The crystalline sulfentrazone form G, is isolated 

from the slurry. The crystalline sulfentrazone form G, has a purity in the range of 98% to 99.8%.  
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(57) Abstract : 

ABSTRACT A COMPUTER IMPLEMENTED SYSTEM FOR CONTENT UPGRADATION OF A LEARNING RESOURCE AND A METHOD THEREOF The 

present disclosure envisages a field of automatic content generation, upgradation and management. The computer implemented system (100) for content upgradation of 
a learning resource comprises a receiver (102), a first parser (104), a repository (106), a first crawler and extractor (108), a second parser (112), a second crawler and 

extractor (114), and a scheduler (116). A user requests for content upgradation of the relevant content. The system (100) parses the request to identify the request and 

extracts content from pre-selected sites and mirror the content to the temporary repository (110). On the basis of the mirrored content, the skill set is identified to 
comprehend the content. Topics matching the skill set are extracted from the pre-selected sites. A schedule is prepared with the extracted topics and the pre-selected 

sites to comprehend the topics. The system (100) helps recommend online and/or offline resources for detailing and/or supplementing the content. 
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(57) Abstract : 

The invention relates to a system for removing floating debris in an open water channel. The system includes a perforated screen having a front side and a rear side 

placed between the channel walls, the perforated screen extends from surface of water towards bottom of the channel to impede the flow of water thereby accumulating 
floating debris adjacent to front side of the perforated screen; a float connected on the rear side of the perforated screen for allowing the perforated screen to gradually 

rise from the bottom of the channel corresponding to water flow rate while otherwise being maintained in proximity to the bottom of the channel; a conveyor belt 

having an upper end and a lower end, the conveyor belt inclined between the upper end and the lower end and the lower end positioned adjacent to the front side of the 
perforated screen; a plurality of vessels mounted on the conveyor belt at predetermined location; and means for driving the conveyor belt for moving the conveyor belt 

from the lower end to the upper end whereby the vessel towards the lower end collects the accumulated floating debris and moves towards the upper end, the vessel 

while transiting from the upper end towards the lower end dumps the floating debris in a debris collector. Reference Figure 1 
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(57) Abstract : 

The present invention provides an apparatus 100 for crystallizing sucrose present in jaggery syrup. Apparatus includes a conduit and a screw conveyor mounted 

between ends of the conduit. The screw conveyor having a shaft and a screw blade wherein pitch, lead angle and length of the screw blade for a given flow rate of the 
jaggery syrup are adjusted such that when the jaggery syrup is poured in the inlet port and the screw is rotated at a pre-determined speed, screw blade picks up the syrup 

and spreads on flight of the screw forming a layer of syrup therein, such layer when advances towards the outlet port flaps over the layer formed on adjacent flight 

thereby cooling and mixing the syrup in a controlled way to achieve desired crystallization of the sucrose. Reference Figure 1 

  

 

No. of Pages : 19 No. of Claims : 3 



The Patent Office Journal No. 10/2020 Dated 06/03/2020                                    12967 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201821033404 A 

(19) INDIA  

(22) Date of filing of Application :05/09/2018 (43) Publication Date : 06/03/2020 

  

(54) Title of the invention : TECHNOLOGY FOR ENHANCING BIOAVALAIBILITY OF SELECTIVE ESTROGEN RECEPTOR 

MODULATOR (SERM) 
 

  

(51) 

International 
classification  

:A61K0009000000,A61K0009480000,A61K0031496000,A61K0009107000,A61K0031453500 

(31) Priority 

Document 
No  

:NA 

(32) Priority 
Date  

:NA 

(33) Name 

of priority 
country  

:NA 

(86) 

International 
Application 

No 

        Filing 
Date  

:NA 

:NA 

(87) 

International 
Publication 

No  

: NA  

(61) Patent 
of Addition 

to 

Application 
Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 
Number 

        Filing 

Date 

:NA 
:NA 

 

  

(71)Name of Applicant :  

   1)Dr. Hetal Paresh Thakkar 
      Address of Applicant :Faculty of Pharmacy, The 

M.S. University of Baroda, Kala Bhawan, Vadodara -

390001 (Gujarat), INDIA Gujarat India 

   2)Gargi NANDA 
(72)Name of Inventor : 

   1)Dr. Hetal Paresh Thakkar 

   2)Gargi NANDA 
 

(57) Abstract : 

The present invention relates to a technology to enhance the bioavailability of Selective Estrogen Receptor Modulator (SERM) class of drugs. The present invention 

provides enhanced bioavailability by increasing its dissolution using liquisolid compacts and/or reducing first pass metabolism (glucuronidation) by incorporating bio 
enhancers like Naringin and Piperine or combination of both. 
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(57) Abstract : 

Aluminium Metal can be extracted from virtually any resource of aluminium by the process of Thermo-Chemical Reduction of 

Aluminium Chloride by NH4+ions. 
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(72)Name of Inventor : 
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   2)ANAND ARUN GOKHALE  
 

(57) Abstract : 

Universal Pump Implement for tractors is disclosed having a Step up gearbox (1) mounted on a fabricated chassis (2) and coupled to 

the tractor PTO shaft by means of a carden shaft (3) wherein the Step up gearbox is provided with a hydraulic pump (4) to operate a 

reciprocating piston pump (7) provided with its complete operative circuit & hydraulic tank (9) and the pump (7) is operated through a 

universal settable cyclic timer (8) by using 12 VDC supply from the tractor battery. The said fabricated chassis is provided with an 

upper mounting bracket (5) and two adjustable lower mounting brackets (6) so as to accommodate the three point hitch of the tractor 

irrespective of the brand, make or capacity of the tractor making it a universal pump implement for tractors. 
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(57) Abstract : 

Use of a CXCR4 antagonistic peptide and an immune check point regulator in the treatment of cancer is provided. Accordingly there 

is provided a method of treating cancer in a subject in need thereof the method comprising administering to the subject a 

therapeutically effective amount of a peptide having an amino acid sequence as set forth in SEQ ID NO: 1 or an analog or derivative 

thereof; and a therapeutically effective amount of a PD1 antagonist a PDL 1 antagonist a CTLA 4 antagonist a LAG 3 antagonist a 

TIM 3 antagonist a KIR antagonist an IDO antagonist an OX40 agonist a CD137 agonist a CD27 agonist a CD40 agonist a GITR 

agonist a CD28 agonist or an ICOS agonist thereby treating the cancer in the subject. Also provided are pharmaceutical compositions 

and articles of manufacture. 
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(57) Abstract : 

A display apparatus having a substrate (20) and an anti reflective coating on the substrate (20). The anti reflective coating includes a 

nano flakes layer (10) having a plurality of nano flakes (1 2 3 4) for reducing reflection of light on a surface of the substrate (20); the 

nano flakes layer (10) has a first surface distal to the substrate (20) the first surface having a plurality of nano pores (5) formed by 

planes of adjacent nano flakes (1 2 3 4); and each of the plurality of nano pores (5) is configured to reflect at least a portion of incident 

light multiple times inside the each of the plurality of nano pores (5) thereby reducing reflection of light on the surface of the substrate 

(20). 
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(57) Abstract : 

The present invention relates to methods and uses for controlling herbicide resistant or tolerant weed species by applying the 

herbicidal compound () 2 exo (2 Methylbenzyloxy) 1 methyl 4 isopropyl 7 oxabicyclo[2.2.1]heptane any of its individual enantiomers 

or any non racemic mixture thereof. The methods and uses are particularly suitable for the protection of crops. The invention also 

relates to specific herbicidal compositions comprising said herbicidal compound. 
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(57) Abstract : 

A shift register and a driving method thereof. The shift register includes a first control circuit (110) a second control circuit (130) a 

third control circuit (120) and an output control circuit (140). The first control circuit (110) is connected to a signal input end (IN) a 

first clock signal input end (CK1) a first level signal end (VG1) a first node (N1) and a third node (N3). The second control circuit 

(130) is connected to the first clock signal end (CK1) a second level signal end (VG2) the first node (N1) and a second node (N2). The 

third control circuit (120) is connected to a second clock signal end (CK2) the first level signal end (VG1) the first node (N1) the 

second node (N2) and the third node (N3). The output control circuit (140) is connected to the second clock signal end (CK2) the first 

level signal end (VG1) the first node (N1) the second node (N2) and a signal output end (OUT). 
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(57) Abstract : 

An assembly (10) (Fig. 1) having a passive beta port (12) and an active alpha port (14) the passive and the active are complementarily 

shaped such that they can engage with one another. The passive beta port (12) has an annular flange (16) defining an annular opening 

to which is releasably securable a passive port door (18). Disposed at the distal end of the passive (12) at the opposite end to the 

annular flange 16 is an annular clamp (22) having two handles (24). Disposed between the annular ring (16) and the annular clamp 

(22) is the gaiter (26) of the protective member (28). The protective member has a cylindrical body (30) forming a funnel through 

which material may pass. The free end (32) is sized so as to be capable of passing through the port formed between the alpha and beta 

ports (12 14). 
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(57) Abstract : 

Disclosed are a composite filter element (1) and a gravity water purifier. The composite filter element (1) comprises: a primary filter 

element (11) and a secondary filter element (12) connected to the lower end of the primary filter element (11) wherein a ventilation 

passage (111) is provided in the primary filter element (11) the ventilation passage (111) extends upwards from a joint of the primary 

filter element (11) and the secondary filter element (12) to the upper end of the primary filter element (11) and a ventilation port 

(111a) is provided at the upper end of the ventilation passage (111).A ventilation component (112) is further provided at the upper end 

of the ventilation passage (111) the ventilation component (112) opening the ventilation port (111a) when subjected to an upward 

ventilation pressure from the ventilation passage (111) and sealing the ventilation port (111a) when the ventilation pressure 

disappears. The technical solution can prevent the phenomenon of air blockage at the joint of the primary filter element (11) and the 

secondary filter element (12). 
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(57) Abstract : 

Disclosed are a filter element (1) and a gravity water purifier with the filter element (1) wherein the filter element (1) comprises: a 

filter element body (11) the lower end thereof being provided with a water outlet (111); and a flow restriction cover (12) mounted at 

the lower end of the filter element body (11) and covering the water outlet (111) wherein the flow restriction cover (12) is provided 

with a flow restriction port (120) in communication with the water outlet (111) and the flow restriction port (120) is smaller than the 

water outlet (111). 
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(57) Abstract : 

A firmware update method for a computer system is provided. The computer system includes a current BIOS. The firmware update method includes receiving a firmware update command, 

writing a new BIOS into a second storage circuit according to the firmware update command and setting a flag indicating a storage location of the new BIOS, performing a reboot process and 

determining whether the flag has been set during the reboot process, and determining that the flag has been set and utilizing the new BIOS to perform the reboot process according to the flag. 
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(57) Abstract : 

The present disclosure relates to the field of sprayers. The present disclosure envisages a motorized sprayer that comprises a metal chassis (14), handles (2), a fixed flat 

base (3) and a nozzle. The handles (2) extend from the chassis (1). The base (3) is configured to support a cylindrical tank (4) to transport a chemical solution. The 
nozzle is configured to eject a chemical solution in form of cold drops, which allows for the high efficiency of the application through the formation of a droplet 

spectrum within the range of sizes recommended by the World Health Organization (WHO) for the control of insects in flight. 
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(57) Abstract : 

ABSTRACT CURRENT SENSOR A current sensor (100) includes: a magnetic core (104) which focuses a magnetic field generated by continuity of 

a current to be sensed IP; a Hall element (108) which outputs a sensing signal according to an intensity of the magnetic field focused by the magnetic 

core (104); and a feedback circuit (116) which applies a feedback current to a secondary winding (118) based on the sensing signal from the Hall 

element (108) and balances magnetism. The current sensor (100) further includes a coupling circuit (124) which couples supply paths (123, 124) of a 

direct-current power supply (122) to the feedback circuit (116) and an application path (117) of a feedback current to the secondary winding (118) 

via capacitors (C1, C2). (FIG. 1) 
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(57) Abstract : 

An electronic device is disclosed, which includes: a display module having a display side and including a plurality of display units; and an optical sensing module 

disposed opposite to the display side and including a plurality of optical sensing units, wherein a density of the plurality of optical sensing units is greater than a density 
of the plurality of display units. 
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(57) Abstract : 

The present invention provides a bobbin replacing device, a rotor spinning machine using the same, and a bobbin replacing method thereof. The bobbin replacing 

device includes a bobbin holder for storing an empty bobbin and a driving mechanism capable of driving the bobbin holder to move to a predetermined position. In the 
spinning machining using the bobbin replacing device, when the bobbin does not need to be changed, the bobbin holder locates at a first position; when the bobbin 

needs to be changed, the bobbin holder is driven by the driving mechanism to move to a predetermined second position, and the bobbin on the bobbin holder arrives at a 

predetermined position; the driving mechanism drives the bobbin holder to return to an original position, thereby achieving an automatic bobbin replacement and 
reducing the workerÊs labor intensity.  
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(57) Abstract : 

A composition or matrix comprising a bacteriophage and nanofibrillar cellulose or a derivative thereof in a wet or dry state is disclosed 
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(57) Abstract : 

A dynamically impacting method comprises: A. Preparation of metallic glass particles or liquid metal alloy particles; and B. Bombardment of the metallic glass 

particles or liquid metal alloy particles against a substrate to harden a surface of the substrate and to form a thin-film of metallic glass or liquid metal alloy on the 
surface of the substrate for increasing corrosion resistance of the surface of the substrate. (Fig. 1)  
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(57) Abstract : 

PROBLEM TO BE SOLVED: To provide a window regulator high in assembling property while maintaining rigidity, and a method for assembling the same. 

SOLUTION: A window regulator includes a slider on which a window glass is mounted, a wire for driving the slider, a wire end disposed on the wire, and a wire end 
housing portion disposed in the slider. The wire end housing portion includes a first groove into which the wire is inserted when the wire end is housed in the wire end 

housing portion, and a second groove into which the wire is not inserted when the wire end is housed in the wire end housing portion. 
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(57) Abstract : 

The present invention refers to a module holder tool (6). The module holder tool (6) is adapted for use when installing modules (2), with or without cables, wires or 

pipes inside the modules (2), and stay plates (3) inside a frame (19. The module holder tool (6) comprises a handle (13) by means of which end parts (15) placed 
opposite each other are moveable between active and inactive positions for the module holder tool (6). Wherein in an active position of the module holder tool (6) it is 

to be hold against an inside of the frame (1). The handle (13) and the end parts (15) are parts of a linkage system. Said linkage system is placed between a first plate (7) 

and a second plate (8) of the module holder tool (6). Figure 2 is the representative figure. 
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(57) Abstract : 

The invention relates to a nozzle mount for an open-end rotor spinning device (1) for exchangeably fastening a thread draw-off nozzle (13) to a retainer (12) arranged in 

a cover element (8). The nozzle fastening system comprises a clip fastener (31) for axially securing the thread draw-off nozzle (13), at least one clip element (32) and 
one counter element (33) are distributed among the thread draw-off nozzle (13) and the retainer (12), and the clip element (32) is resiliently elastic in the radial 

direction. A recess (37) is provided on the nozzle shaft (36) of the thread draw-off nozzle (13) as the counter element (33), the clip element (32) consists of a spring 

wire (39), which has a straight part (39.1), and, in the secured state, the straight part (39.1) of the spring wire (39) locks into the recess (37) on the nozzle shaft (36) and 
lies tangential to the nozzle shaft (36). 
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(57) Abstract : 

A method for generating at least one data set for learning to be used for detecting at least one obstruction in autonomous driving circumstances is provided. The method 
includes steps of: a computing device (a) obtaining a first original image indicating a driving situation, and a first segmentation ground truth (GT) image corresponding 

to the first original image; (b) obtaining a second original image including a specific object, and a second segmentation GT image which includes segmentation 

information for the specific object and corresponds to the second original image; (c) obtaining a third original image by cutting a portion corresponding to the specific 
object, and a third segmentation GT image by cutting pixels corresponding to an area where the specific object is located; and (d) creating the data set for learning 

which includes a fourth original image and a fourth segmentation GT image corresponding to the fourth original image. 
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